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GUiJAHATI BENCH:GUWAHATI. 

CROERS SHEET 

!Appli 

Resp 

. 	
:AJ 

Advd 

APPLITION N.  
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eA  
for the Applicant 	;k1 	

. 

for the fespondant: 

	

Nots df the Registry 	 Ute 	Crder of the Tribunal 

rn 
Th 	 6.10,01 	 Heard Mr.A.K,Bhattacharyya, lear 

1ned coünsel'f'or the app]icset and PIrE. 

vde 	 ' Sarrna for the respondents. 
Datc r_?? 	 Issue notict on the.respondcints 

or admission, rsturnb.o by two weeks, 

Mr. B.C.Pathak, learned Addl.C.G.S.0 ft 

accepts notice on behlf of the responder 

No.l -andWr.S.Sarma accepts notice For 

respo,i 'dents Nos.2 to 5. 

Issue notienre ,pondents 

to shdwcause as to why, interim order 

. 	
as prayed for in the application staying 

/ol?L?kM i-o(al etILQe7 	 'the operation of,!der  iated 4,10.2001 

should not be  

In the meanwhile the operation of 

order dated 4.10.2001, so far as the 
P 	

app1xcant is concerned is 	stayed till 

the next dat,List n12,11,2001 for 

1 	 adthiicn. 

4 	J 	
4 	

bb S. 	 . 	' 
/ 	. 

I 	 . 	. 
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12.11.1 	Heard h a r4il., 	ed 

Sr• counsel for the applicar)t..I1r5.Sarma. 

Ob-&_UcJ f9////0/ 	 learned cojn8el for the respndents 

stated that he will tile writter state- 

	

i,•€ 	 merit withIn 2 or 3 days. 

Upon hearing learned Counse.l For 

the parties and Considering the facts of 

the matter, we admittegi the aDpljcatjjn. 
Call for the records. 

The res3oridents may Pije urjte 

statement within 2 weeks from today. 

List the matter for fixing the date of 

hearing on 27/11/01. 

In the mernuhjje, interim order 

dated 16.10.01 shall continue, 

L 	1I 
emb er 	 V i c e-Ch ai rman 

mb 

27,11,01 	irjtten statement has been filed by 

	

\ 	 the respondents. The learned counsel Mr, 

R.K.ChdUdhUr'J, appearing for the applic?n 

has rsceived the copy of the same.and 

time to file rejoicider and 

S 	 List on 22.1 .02 for hearnQ. 
: 

	

S 	 f) 	S 	
1ember 	 Vice-Chairman 

mb 
iV 	 Lw- 

Prayer has been made çn behalf of 
ç 

Sri A.K.BhattacharYYabY Sri B.K.Singh, 

learned counsel for the applicant for 

adjournment of the case on the health 	
S 

S 	

ground. Sri 5.Sarma, learned counsel for 
S 	

the respondents stated that the case is 

S 	 1$ 	 need to be heard xeditiY.Considering 
S 

	

	
the facts ali of the case, the case is 

adjourned to 12.2.2002 for hearing. List 

the matter on 12.2.2002 for hearing.' 

flamber 	>- 	Vice-Chairman 

mb 	 S 

q 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application N0.419 of 2001 
Original Application No.420 of 2001 
Original Application No.421 of 2001 

And 
Original Application No.422 of 2001 

Date of decision : This the 29th day of April 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

0.A.No.419/2001 
Smt Anjana Goswami, 
Wife of Dr Indra Kumar Bhattacharyya, 
Resident of Manik Nagar, Guwahati. 

O.A.No.420/2001 
Smt Dipti Sinha, 
Wife of Shri T.D. Sinha, 

• 	Resident of Subhash Bhavan, 
• 	Lachit Nagar, Guwahati. 

0.A.No.421/2001 
Smt Saveeta Talukdar, 
Wife of Shri Sailendra Kumar Das, 
Resident of Hastinapur, 
Japorigog Road, Ganeshguri, Guwahati. 

0.A.No.422/2001 
Smt Vijay Laxmi Sharma. 
Wife of Shri Ravinder Kumar, 
Resident of Janapath Lane, 
Ulubari, Guwahati. 

......Applicants 
By Advocates Mr A.K. Bhattacharyya, 
Mr G.K. Bhattacharyya, Mr Binod Kumar Singh, 
Mr K.K. Bhattacharyya, Mr Ashim Kr Choudhury 
and Mr Ritu Puma Hazarika. 

r 	- 

- Versus - 

l. The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Human Rsources Development, 
New Delhi. 
Kendriya Vidyalaya Sangathan, 
Represented by the Commissioner, 
Kendriya Vidyalaya Sangathan, 
New Delhi. 
The Assistant Commissioner, 
Kendriya Vidyalaya Sangathan, 
Guwahati Region, Maiigaon, 
Guwahati. 

, 	';••.__ 	 -'-.: 



: 2 : 

4. The Chairman, 
Vidyalaya Management Committee (VMC), 
Kendriya Vidyalayai 
CRPF,. Amerigog, Guwahati. 

b The Principal, 
Kendriya vidyalayami 
CRPF, Amerigog, 
Guwahati 	

Respondents 

C. and By Advocates Mr B.C. Pathak, Addi. C.G.S.  
Mr S. Sarma, Standing Counsel, KVS. 

OR D E R 

CHOWDHURY.J. (v.C.) 

The issues involved are common and therefore, all 

the four applications were heard together for disposal. 

2. 	This is the second bout. The four lady teachers 

also came earlier before the Tribunal assailing the order 

dated 12.7.1999 reducing the number of sections in the 

Central School, CRPF, Amerigog, Guwahati rrom tnre 

sections to two sections and the consequent act of the 

respondents in posting them out:• from the school by  

transferring them on the ground of surplus vide order 

dated 11.8.1999. 

3. 	Consequent 	to 	declaration 	of 	surplus 	
the 

applicant in O.A.No.419 of 2001 was transferred and 

posted from Kendriya Vidyalaya, CRPF, Guwahati to 

Kendriya Vidyalaya, Laitkor Peak. In O.A.No.420 of 2001 

the applicant was transferred from Kéndriya Vidyalaya, 

CRPF, Guwahati to Kendria Vidyalaya, NEHU, Shillong, in 

O.A.NO.421 of 2001 the applicant was transferred from 

Kendriya Vidyalaya, CRPF, Guwahati to Kendriya Vidyalaya, 

Upper Shillong and in O.A.No..422 of 2001 the applicant 

was transferred from Kendriya Vidyalaya, CRPF, Guwhatit 

to Kendriya Vidyaiaya No.1, Tezpur. Being aggrieved by 
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the impugned action of the respondents these applicants 

preferred Q.A.s before this Bench which were numbered and 

registered as 0.A.Nos.246, 248, 249 and 20 of 1999. This 

Bench after hearing the respective parties and 

considering the respective pleas directed the applicants 

to make individual representations ventilating their 

grievances to enable the respondents to pass a reasoned 

order. The applicants submitted their representations 

before the authority. The competent authority, namely the 

Commissioner, Kendriya Vidyalaya Sangathani New Delhi by 

order dated 4.10.2001 rejected their representations. 

Hence the present applications assailing the legality and 

validity of the order dated 4.10.2001. 

The applicants in these applications challenged 

the action as well as the decision making process of the 

respondents in reducing the number of sections in the 

school and consequently declaring the teachers surplus as 

arbitrary, discriminatory and unlawful. The applicants 

also assailed the, consequent order of transfer and 

posting as in contravention of the equality clause 

enshrined in Article 14 of the Constitution. The 

applicants 	lastly assailed the impugned order •dated 

4.10.2001 rejecting their representations as arbitrary, 

discriminatory and unlawful. 

The respondents contested the claim of the 

applicants and contended that the order declaring the 

applicants as surplus pursuant to the reduction of the 

sections cannot again be reagitated in view of the 

earlier decision rendered by this Bench in 0.A.Nos.246, 

248, 249 and 250 of 1999. It was pleaded that the Bench on 

the earlier occasion declined to intervene in the matter 

regarding declaration of surplus. It was also contended 

that ........ 



Ir 

I 

: 4 : 

that the respondent autnority tooic a decision bonafide 

and in the public interest reducing the number of 

sections and in the set of circumstances question of 

judicial review in the merits of the decision as to the 

declaration of surplus does not arise. Lastly, it was 

contended that the Commissioner, as the competent 

authority considered the matter, applied, his mind and 

justly and fairly reached the decision which cannot be 

said to be unlawful. It was contended'thatrespondent No.2 

as the competent authority examined the matter afresh and 

thereafter disposed of the representations. in terms of 

the direction issued by the Tribunal. 

6. 	As referred to earlier as per direction of the 

Tribunal each of the applicants submitted in writing 

their representation narrating their grievance. Each of 

the applicants specifically assailed in writing the 

legality as well as the correctness of the decision 

making process of the respondents in reducing one section 

each in classes I to V in the school in question 

arbitrarily. In addition the applicants narrated their 

personal problems consequent to the order of transfer and 

posting out of their present place of posting. The 

Commissioner, Kendriya Vidyalaya Sangathan, while 

disposing of the representation on 4.10.2001 addressed 

himself to the representation in the following fashion 

while considering the case of the applicant in 0.A.No..419 

of 2001. 

Jr 

"The submission made by the petitioner has 
been considered very carefully and sympathetically 
and she is informed that due to reduction in 
Primary sections to two sections in KV CRPF 
Amerigog Guwahati she had been identified excess 
to requirement over the sanctioned strength at KV 
Amerigog, Guwahati and was redeployed in KV 
Laitkor Peak, Shillong. 

With regards to the submission made by the 
petitioner from Para 1 to 5 of her representation 

it ....... 

/ /. 
- 
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it is stated that the commissioner being the 
competent authority had taken the decision to make 
KV CRPF Amerigog as two section school based on 
number of students available from priority 
category and physical facilities available in the 
school. Accordingly 12 Primary teachers posts 
were/are sanctioned and 7 primary teachers were 
rendered excess to requirement. 

While making such exercise for KV CRPF 
Amerigog Guwahati due care had been taken to the 
local needs of the school as well as the 
difficulties faced by the teachers. Only 76 
students belonging to category I and II were 
accommodated in these two sections. Regarding 
transfer of CRPF personnel to Guwahati station it 
is stated that some times the students strength 
may go up due to incoming of CRPF personnel and at 
the same time it cannot be denied that the 
students strength goes down due to transfer out of 
CRPF personnel from Guwahati station so it is 
vice-versa. At the time of making two sections 
schools the recommendation made by the 
Principal/Chairman and the Assistant Commissioner 
of the Region concerned has been considered by the 
Commissioner carefully but it could not be 
accepted in the year 1999. 

As regards to her sincerity, deligance and 
personal problems as stated in para 6 of her 
representation, she is informed that as a sincere 
teacher she should have joined at the place of her 
initial deployment viz. KV Laitkor Peak in 1999 in 
the larger interest interest of the students 
community, after serving 15 yearrs in the same 
station namely Guwahati. Instead she had continued 
in the same Kendriya Vidyalaya against a zero 
vacancy amounts to pay without work. She is 
further informed that as per Article 49 k of the 
Education Code which states that an employee of 
Kendriya Vidyalaya Sangathan is liable to be 
transferred to any Kendriya Vidyala.ya or office of 
the Kendriya Vidyalaya Sangathan by short notice. 
Hence the personal problems expressed by the 
applicant regarding the ailments and studies of 
the children and working of her husband at 
Guwahati station and father of the petitioner of 
80 years etc. which are very common to every 
employee should not come in the way of discharging 
public service. Personal problems expressed by her 
has not little importance. Moreover her transfer 
had been effected within the Guwahati Region. It 
may not be possible to adjust her at Guwahati 
station. 

With 	regards 	to 	para 	7&8 	of 	her 
representation it is stated that fixation of staff 
srength of every vidyalaya is an annual feature. 
During the course of such exercise some posts are 
withdrawn and some posts an sanctioned 
additionally due to which some teachers become 
excess to requirement. 
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As per policy of Kendriya 	Vidyalaya 
Sangathan, the teacher in the cadre having longest 
period of stay in the Kendriya Vidyalaya has to be 
identified as surplus/excess to requirement in the 
event of reduction of sections/withdrawal of the 
post. Accordingly Mrs Anjarfa Goswami who had been 
working in KV CRPF Amerigog for 15 years, being a 

• teacher having longest period of stay in the 
vidyalaya i.e. KV Amerigog had been identifed as 
surplus and was redeployed i-n Ky Laitkorpeak." 

As regards to para 10 & 11 of her 
representation she is informed that at the time of 
fixation of staff strength and subsequently while 
redeploying the surplus PRTs due care had been 
taken to adjust the petitioner in the region in 
the year 1999-2000. But the vacancies came later 
on is to be filled up by the employees who became 
excess to requirement in subsequent years and 
request transfers for which the applications are 
called for every year. However, the vacancies 
available at Guwahati stat ion now should be filled 
up from the teachers who had been transferred out 

• of Guwahatj in public interest in terms of 10(1) 
of transfer guidelines and had requested for 
retention in Cuwahati station citing junior/senior 
problems and these requests are under active 
consideration. Hence the petitioner cannot be 
accommodated in Guwahatj station. 

As regards to para 12 •to 14 of her 
representation it is stated that in the year 2000- 
2001 only 97 candidates of priority category had 
requested for admission in Class-I which is much 
below for the continuance of third section. In 

• 2000-2001 also only 94 candidates of priority 
category had registered for fresh admission. Out 
of these candidates even some candidates did not 
fulfil the eligible criteria. Thus there is no 
justification for continuance/retention of any 
additional section. Moreover Kendriya Vidyalaya 
.Sangathan can't grant admission to all the 
candidates registered for admission as its main 
aim is to grant admission to the wards of the 
transferable Central Govt. employees and defence 
personnel, who will come in the priority category. 
The Commissioner being the competent authority 
could not accord permission due to the above cited 
facts. The fresh admission during 1999-2000, and 
2000-2001 and 2001-2002, are 76, 67 and 75 
respectively. So opening of additional sections 
just because to accomodate the petitioner at the 
cost of the Public exchequer cannot be 
considered." 	 - 

7. 	The materials produced before US indicated that 

prior to the impugned decision in the primary level, i.e. 

classes I to V.. of the school in question there were 

three sections each which were reduced to two sections 

each. Despite opportunity granted, the respondents failed 

to

.....  

• 	
• 	 ;''-: 	

•. 	 •_* 	 S 	

' 	 •. 
-• 	 -• 	 .•-. -.• 	 - -. 	

• L 
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to produce the decision making process as to why the 

sections were abruptly reduced. In the written statement 

the respondents stated that the issue involved in the 

O.A.s was already settled in the Judgment and Order of 

the Tribunal dated 25.7.2001 and therefore, the 

respondents did not submit their parawise reply. It was 

stated that the issue regarding decrease of sections was 

a purely administrative action and the Tribunal by 

Judgment and Order dated 25.7.2001 clearly spelt out the 

issue. 

'p 

F 

I! 

 

• 8. 	Admittedly, 	the 	applicants 	questioned 	the 

legitimacy of, the decision making process in the 

reduction 	of 	the 	number 	of 	sections 	in 	their 

representations. The Commissioner referred to the 

contentions of the applicants, but held that the 

Commissioner being the competent authority had taken the 

decision to make Kendriya Vidyalaya, CRPF, Amerigog a two 

sections school based on the number of students available 

from priority category and physical facilities available 

in the school. What impelled the Commissioner to reduce 

the sections despite the objections of the local 

authority: is not discernible. In the earlier written 

statement the respondents mentioned about the 

recommendations of the 14th meeting of the Academic 

Advisory Committee. We have looked to the recommendations 

of the aforementioned committee, but did not find any 

specific recommendations for reduction of sections in the 

school in question. The communication dated 12.7.1999 

I 	only speaks of staff sanctioning. The Government • 	direction only pertained to the creation of newposts. The., 

authority no doubt was conferred witn the discretion to 

• 	 take ........ 
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V 	 take decision on the student teacher ratio including the 

if 	 number of sections, but that discretion is not unfettered. 

Powers entrusted to the authority is thus to act justly, 

reasonably and lawfully. Discretion means sound 

discretion according to law. According to Coke discretion 

is "scire per legem quod sit justurn" - "a science or 

'understanding to discern between falsity and truth, 

between right and wrong, between shadows and substance, 

between quity and colourable glosses and pretences, and 

not to do according to their wills and private 

affections". In Padfield Vs. Minister of Agriculture, 

Fisheries and Food, (1968) A.C. 997, the iouse of Lords 

held that the Ministeras  discretion was not unfettered 

and that the reasons that he had give.n for his refusal to 

appoint a committee showed that he had acted ultra vires 

by taking into account factors that were legally 

irrelevant and by using his power in a way calculated to 

frustrate the policy of the Act. It was also observed 

that it would be open to the court to infer that the 

Minister had acted unlawfully if he had declined' to 

supply any justification at all for his decision. The 

said principle of law enunciated in the area of judicial 

review aptly applied in this case also. No discernible 

reasons are found as to why the number of sections were 

reduced abruptly in the existing school. The Government 

/ memorandum basically speaks of some form of restraint in 

introduction or increase of additional sections. The 

factors those were taken into consideration in reducing 

sections like lack of facilities in the school are not 

discernible from the materials on record. 

- ------.---.---.-- 	 - 	 - 	 - 
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9. 	Mr S. Sarma, learned counsel for the respondents 

contended that the matter was finally concluded by the 

decision of the Tribunal dated 25.7.2001 in 0.A.Nos.246, 

248, 249 and 250 of 1999. A matter if finally adjudicated 

upon is not to be gone into as per the accepted 

principles of law. 

We 	have 	perused 	the 	earlier 	decision 	of 	the 

Tribunal, 	more 	particularly 	paragraph 	five 	of 	the 

judgment. 	It 	was 	observed, 	inter 	alia 	that 	in 	its 

decision 	making 	process 	the 	Sangathan, 	however, 	is 

required to take into confidence the local authority.. The 

materials 	on 	record 	did 	not 	indicate 	any 	such 	pQsitive 

steps................Though, 	the 	ultimate 	decision 	was 

to be taken by the Sangathan, 	one cannot also ignore the 

acadendè 	schedule 	and 	maintenance 	of 	continuity 	of 

education. 	The Tribunal, 	however, 	refrained to 	intervene 

in 	the decision 	making 	process as to the declaratio,n of 
4 

surplus. 	It 	did 	not 	delve 	further 	in 	view 	of 	the 	fact 

that 	the matter 	was remanded to 	the 	competent authority 

to 	consider 	the 	representations 	of 	the 	applicants 	on 

merit.. 	The 	judgment 	did 	not 	uphold 	the 	decision 	of 	the 

respondents on the reduction of classes/sections. 	It was 

intentionally 	done 	to 	avoid 	embarrassment. 	In 	view 	of 

the existing vacancies we 	thought 	that 	the matter would be 

decided 	amiably and 	cordially, 	averting discomfiture and 

embitterment 	and 	that 	was 	the 	reason we 	refrained 	from 

delving into the matter and.'remanded the case back. 	 . •., 

The 	correspondence, 	those 	were 	made 	available 	to 

us, 	between 	respondent 	Nos.2, 	3 	and 	4 	and 	5 	did 	not 

contain 	any 	whisper 	as 	to 	the 	lack 	of 	"physical 

facilities' 	as 	well 	as 	to the deficiency of 	students 	in 
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e school. The impugned act of the respondents An 

reducing to two sections from three sections on the facts 

situation and thereby holding seven teachers surplus in 

the Central School, CRPF, Guwahati is not sustainable in 

law, so also the consequent order of transfer on surplus 

ground. The impugned decisions including, the order dated 

11.8.1999 transferring the four applicants are thus set 

aside and quashed. 

12. 	We have referred to some of the observations made 

by the Commissioner while rejecting the representations 

of the applicants. A decisiOn maker is required to 

address itself to the issues involved objectively in the 

light of the fact situation. He is required to take into 

account relevant facts. He cannot pursue irrelevant and 

extraneous considerations. He is required to act justly, 

reasonably and fairly, not extravagantly nor improperly. 

Fair consideration means cogitation of the relevant facts 

candidly and impartially in an unbiased way. Such 

consideration must dispel prejudice and predisposition. 

The impugned order itself indicated that the Commissioner 

in upholding the decision of reduction to two sections 

from three sections refus&3 even to consider the 

recommendations of the local authorities without 

assigning anyreason. In rejecting the representations of 

the applicants he only considered as to the intake of 

admission in the school pursuant to the order of 

reduction of sections. The 1 school was already running 

with three sections on the basis of sanctioned strength: 

No reasons as to why the student intake was reduced 

abruptly from three sections to two sections are 

ascribed. Even as per the policy of the authority in 

accommodating ........ 
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accommodating surplus persons care was to be taken to 

accommodate such persons in the neighbourhood as far as  

practicable. The applicants pointed out the vacancies in 

which they could have been taken, but their claims were 

brushed aside on grounds which were not relevant and 

germane. It seems that the authority while assessing the 

merit of the applicants failed to fairly and impartially 

•
consider the respective cases of the applicants. The 

concerned authority while considering the prayer for 

alteration of the place of posting expressed his 

dissatisfaction over the teachers for not joining their 

place of posting. In his view the continuance of the 

applicants on the strength of the order of the Tribunal 

amounted to loss of the Public exchequer. Obviously, the 

said authority failed to disabuse his mind and which 

affected his ultimate decision. The impugned decision 

dated 4.10.2001 is, therefore, liable to be set aside and 

accordingly the same is set aside. 

13. 	The applications are accordingly allowed. There 

shall, however, be no order as to costs. 

,jt 

D. N. CHOWDHURY 

ADMINISTRATIVE MEMBER 
	 VICE-CHAIRMAN 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHAT I BENCH 

O,ANo 420/2001 

SmtDipti Sinha 

-Versus- 

UOI & Ors 

Written Statement on behalf of the Respondents above 

named 

The answerinq respondents have received the copy 

of the OA and have gone throuch the same Save and except 

the statements which are not specifically admitted 	herein 

below, rests may he treated as total denial by 	the 

responderfts. 

2. 	That the answerinç respondents have gone through 

the copy of the OA and understood the contentious made 

therein. It is noteworthy to mention here that the issue 

involve in this OA has already been settled by the Honble 

Tribunal in it's judgement and order dated 257.2001. It is 

therefore the answering respondents instead of placing 

parawise reply before this Hon able Tribunal beg to place the 

relevant reply controverting the issue involved in the OA 

To that context the ansAerinc respondents pray before this 

Honbie Tribunal to rely and refer 

22 



statement filed in OA No24/99 The answering respondents 

however crave leave of this Honble Tribunal to prefer 

additional written statement if necessary and as may he 

directed by this Honble Tribunal 

That the applicant above named in this OA has 

raised the issued regarding decrease of one section from 

tclass-I to V and its consequential effects The applicant 

chalienging the aforesaid action has prayed for a relief for 

settinq as:ide of the order dated 12799 

The answering respondents beg to state that the 

issued regarding decrease of section is a purely 

administrative action and the Hon 'ble Tribunal in it s 

earlier judgement dated 2572001 has clearly spelt out the 

issued In the said judgement the Hon 'hie Tribunal while 

dealing with various law the Honb:l,e Tribunal observed tht 

the applicant is hasical :ty concerned with order of transfer 

and posting not the consequence under which he was 

transferred..Admittedly, the order of transfer was issued to 

the applicant as a consequence of decrease in sections in 

the said school. It is therefore, the applicant can not 

rajsed the issue once again in the present OA The Hon'ble 

Tribunal keeping the aforesaid in mind has rightly remanded 

Dack the matter to the concerned authority for a sympathetic 

:onsideration of the matter without setting aside the order 

f transfer. 

The other issues namely method of declaring the 

pplicants as surplus, violation of Article 14 and 16 of the 

nst:itution of India and validity of the circular declarinq 

23 
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surplus were the issues of earlier proceeding and in the 

judgement and order dated 2572001 passed in OA Nos246/99 

and other connected matters. In the aforementioned iudgement 

passed by this Honhle Tribunal has settled the matter 

finaily and hence the applicant can not raised the same 

issue aain in the present app.Ucation same being barred 

under the provision of judicata. 

The applicant in the instant case also raised the 

issue regarding one Smt.Chapa Das Kar, but same is not 

correct, Said Smt.Chapa Das Kar joined the said School 

(KVS,CRPF,Amerigoq) on 27. 10.87 by placing her joining 

''eport, in fact, the applicant joined the said school much 

brlier than Srnti Kar and as such the applicant is station 

enior in the said school As per the policy for declaration 

p surplus it is categorically mentioned that the seniormost 

J eacher (station senior) will be rendered surpius 
The contention relating to allotment of work to 

he applicant is a purely administrative matter and hence 

arne can not be brought hefoie this Hon ble Tribunal as a 

r for setting aide the order of transfer. 

4. 	That the answering respondents beg to state that 

It applicant has measurably failed to appreciate any 

+ctual aspect showing malafide in isiing the order of 

tansfer as well as the order dated 4.10.2001. It is 

nteworthy to mention here that in the order dated 4. 10.2001 

We authority concerned taking into consideration the 

vcancy position rejected the prayer of the applicant. 

24 
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That the answering respondents while dealing with 

he contention regarding the ON dated 23796 beg to state 

hat in the earlier proceeding this Honbie Tribunal has 

cit with the matter elaborately leaving no scope to the 

resent applicant to reaqitate the issue açjain 

In the Premises aforesaid, it is 

most respectfully prayed that Your 

Lordships would graciously be pleased to 

vacate/modify the interim order dated 

111 and to dismiss the DA in 

limini with cost and/or pass any such 

order/ orders as may be deemed fit and 

proper considering the facts and 

circumstances of the cased 

And for this act of kindness the appi icant as 	in 

duty bound shall ever pray.  

:i 
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VERIFICATION 

I, Deokishan Saini 9  s/o C. Saini, aged about 53 

years, resident of Mal igaon (3uwahati at present working 

as Asstt Commissioner K:endriya Vidyalaya Sanqathan, Maliqaon 

Reqionai Office, Guwahatiq do hereby solemnly affirm and 

verify that the statements made in the 

paraqraphs 	 are rue to my knowledge and 

hose made in paraQraphs 	 are matters of records 

which I believe to he true and the rests are my humble 

iubmissions before t h e,  Honble Tribunal and I have not 

uppressed any material facts of the case 

And I sign this verification on this the 	day of 

IIovernber , 	2001 

DJ) 

II 
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DISTRICT: KAMRUP 

-M 

IN THE cENTPALADMI.,ISTRAIJYTP4BUNAL; 

GUWAHATI BENCHI  AT GUWAHATI 

Original Application No. 420 of 2001 

SMT1. DIPTI SINHA 
APP! 1C1 A\TT 

- A__es efl.L I - 

• — VERSUS- 

I flTTflTKT ('T' MflT A AMr\ r'TUtD Q 
A..) 1. 	£ 'I '_#i II ' IJLL1 LL ' U SI 4. 4. iL4.LS.L7 

RESPONDENTS 

ATP 
I-1J. ,  i_I 

IN THE MATTER OF: 

Rejoinder filed by the Applicant against the Written 

Statement filed on behalf of the Respondents. 

REO TI'1TT1?T JJ.i' Lrrt 

.g.1 A i:... fi - 4.L. .- . A .1'.....4.... - — - 
nat ui r.ppiiaIIL uieu Lut uiStalit .pp11LuuI1 piay11i, iOi 

quashing and setting aside the order dated 12.07.99 (ANNEXTJRE : 4) 

r- 	i..... £'.. 	J. J 	J 11 AC) AA / A)T\TT".71TT'IT' . O\ 	..i 4 	. 4. 

d.flu uauSiei OiUi UáWU 11.VO. 	 . 0) ailu LU SL aStu 

the Memorandum dated 04.10.200 1 (ANNEXURE: 19) and to declare, 

	

i' i... - .iII1 	 1 4. 1 ') A'IAc /AT).TT'7TTT)17 • IA\ 4 	 I - 	- aujuuge aflu noiu ivielno uaieu b.).uI .YU 	lUltil. IV) LU OC UILfa 

virès to the Constitution of India. A copy of the Written Statement 

flied on behalf of the Respondents hs been served upon my Counsel, i 

have gone through the said Written Statement and understood the 

eontents thereof All the statcments made in the Written Statements are 



.1 	I 

deemed to have been denied except those which are specifically 

_i... mL.. A. 	 t 	 1 	 _11 
auiiiltieu lWllilL11lUl. I HC t1ppiLailL also ieaniiiiiS OLHU llLCliLCS ll 

the statements made in Original Application No. 420/2001. 

2. 	That the statements made in paragraph 2 of the Written 

Statement are not correct and true and the same are denied to the extent 

of their incorrectness. In this conneetlon, I say that the Hon'ble 
• I 	I 	 T 	1 	 I 1 	I 	I 	I 	• 	I 	I 	I i riounal in its .i uugment anu uruer uateu 25.07.2001,     opineu LnaL me 

matter be remitted to the Respondent Authority for a fresh look and 

after consideration of the whole matter viewed that ends of justice 

will be met if a direction is issued to the Applicants to make individual 

representation ventilating their grievances against the impugned order 

of transfer and posting in addition to the representation already made 

within three weeks from the date of the receipt of the Order. On receipt 

of the such representation, the Respondents shall take note of their 

grievances and thereafter pass such appropriate order for allaying their 

grievances justly and fairly as expediently as possible.". Therefore it is 

absolutely unfair and misleading to say that issues involved in this 

Original Application has been settled by the Hon'ble Tribunal in its 

Judgment and Order dated 25.07.2001 as contended by the 

'd 	I f' 	r 	 i, fli c' 	 ri,', t1 nf +li 	UTrf-tr3sI LW.1J%JJI e11. 	 £141 1111 
.34J 

111 L&1l. 	%"J11L1LLJ11 L114I 	LL 	V V LIIWLI 

Statement submitted by the Respondents in earlier Original 

Application KL- lilO!0O nv...,-s+ lnll, 1 +nl,.' *,+.s ni 	 n +l cnel 

	

L4). 	 '_' 	 e 	aJL3t1L Q Ui .ais 

Application was disposed of finally by the aforesaid Judgment. 

	

atlas' .f +lsa 	 'h1 	Trhnnn1 t-i nnl.,ar1 +r mis 7 fl*, +1,11 Clfltflfl I A JJ 	V 	IA L1I 	I IJiI IJ1 	A I IL) LIIzaI I. lIII11I 	LIJ I I)' JI L LIL 	CL111, I. 

submit that my Rejoinder filed on 15.10.99 against the said Written 

Statement flIed on behalf of the Respondents in the said Original 

Application, may also be taken into consideration in the interest of 

jUL1IsC and iuipi&iy. 

M, 
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3. 	That with regard to the statement mentioned in paragraph 3 of 

the Written Statement I state that averments made therein neither 

factually correct nor are they legally sustainable. I state in this 

connection that the Applicant is equally concerned with both the points 

involved in this case, namely, (i) reduction of sections from section 

three to two in classes I to V and (ii) transfer of applicant from 

Kendrivi Vidvihivi ( 11?PF Aturiiyncy to  TCndriv Jidvihvi Nehii ",1 — 	.) 	,1 -" - 	 ---- 	 - - -- — 	— - _J ___J , - . --- 

Shiliong. Accordingly, the Applicant challenged the legal validity of 

the said Orders. It may be stated herein that the Chapter X of the 

Education Code of the Kendriya Vidyaiaya (hereinafter referred as 

'Code') contains the various provisions of admission of students into 

the Kendriya Vidyalays. Rule 88 of the Code is relevant for the 

purpose of this case. Rule 88 provides four categories of students to be 

given priority in admission to the Kendriya Vidyaiaya. But the KY, 

CP PT-? A tm-tn aruy 1 	+'eJ 1 el 	iii Q Piil ni Ar in krPt h th0 	11 S , £ SS.s 	 ULSJ WA A 	 t %.#a SZAW Si.AAt flAS 	 AS S*A 

observance. As admitted by Respondent No. 2 in his impugned order 

dated 04.10.2001 that "its main aim is to grant admission towards the 

transferable Central Govt employees and defence personnel who will 

come in the priority category", it appears that the Respondents have 

completely lost sigflt of the provisions mentioned in category (ii) (lii) 

ni-iA 	ne fl-ia Diila QQ -.f fl-ia mnda T 	.-t1-... 	fcihiddifci halnsvirt,-.g'c (411i. 	V / '..JJ. iiL'.. A3j%.. iJiJ SJ.L LAIS.. i..*J 	. A LL41 LII 	.I44i.t. IL •I3 	LIIi. L'IS.JIIAIL 

to atoresaid "categories are given admissions to KY, UK?!- , 

A tv. ar an cv +1, ni--. 	aviv. ,-vf an finn, n-i ni-I a ta nil +1, a cit i rl at-.+n ti at. a f1111t.cj 	 LII'.II IL ..iciIIIIiJL a..JII1LIILJ¼Iai 	CLII Liii., .iLLIII%..IIL.i ILII JIii.. a%.ii.iLtJII 

of classes I to V. Inspite of the stay order dated 17.08.99 to the 
.'ac.+.n., ,-f' fl-ia c.an+-snci 	rAa l/Ia -in KTn. 	rinfa,4 12 .07 . 90

, 

   +l,a Ii.ii.4L4i.,LjiJjj 	.J.L 	Liii., 	.ii.,i.iLiiJii) 	VIiALi... 	1VI%.flhiJ 	LliJ. 	%AGLLi.,i.4 	 LIP.c 

Respondents continued to violate the aforesaid stay order by reducing 
.1., 	t1, 	 -. ~ ,- 	~ . 	 i-i.., .-. 	 T +n 	7 	,1 +1. 	-sl--., L-IJ. 	UIi 	 L1iJII 	Lj 	L'ViJ i.iIUI1 i1Jiii 	 I LU 	V aiiu Liiii..uy 

refusing to register and admit the students belonging to aforesaid four 
-'-'4- 	 j,., 	 _,4;4:, -i. ;.. 	 .-..-..i 	 L1- viny IA) JULiI RicH .i uiuei.iy uiu uuidouaui UUUii LU 

reduce the sections. Therefore, the Respondents deserve to be 

M 
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proceeded on contempt proceedings under the Contempt of Courts Act, 

fl71 1 
1/Il. 

4. 	1 farther states that children upto the age of 14 years have got a 

fundamental right to receive free education as ingrained in Article 21 _____________________________________ 
ui ule LonSthut1on 01 mum anu as ueaareu oy ule non OiC UpteIiie 

Court in the case, namely, Unni Krishnan, J.P. - vs. - State of A.P. 
ira 	 I 	A TT' 	I CtC.' (lrI  	'T'I 	(' 	 I iwporieu in i-urc. i ii u 2178).  I neretore, Kesponuents cannot 

constitutionally refuse to admit the primary School students on the 

ground of decreasing section in Classes i to V in violation of the 

fundamental rights of these children who want to take admission in the 

Ky, CRPF, Amerigog. I state that the Ky, CRPF, has got all the 

infrastructure and strength of teachers to impart primary education to 

the children belonging to aforesaid four categories. rurther, the 

fundamental right of obtaining free education by the students upto the 

age of 14 years is to be determined in the light of Articles 41, 45 and 

46 of the Constitution of India. Recently, the Parliament of India has 

amended the Constitution of India by introducing the right of getting 

free education upto the age of 14 years in the fundamental right 
4 	 4 	 . 4 	 . 	 - 	 . 	 4 	 .4 	 . 	 v.1 chapter, namely, 1'art Ill ot the Uonstituflon ot Incna through tile 9S 

fly.., virlrt, i-if of fl-ia (1ni,cfhifr 	,f T1,r1 	nv..,l n14a,. f1i 	ge a,i,lyiia,,f fl-ia 

	

...... 	 %. AIL%Ia 	 .. 	 III 	i4ILL.1iL L.tI% 

right of getting free education upto the age of 14 years has become a 

fundamental 	ovrL1 ' e 	 -iEli T ii iii. 	 tit 	 iat a. herefore, the 

Respondents could not have restricted the admission of students 

	

h1 ni-i tin fr. ti fri-an fi rl 	e ' 	o' an nt. +1. a nrfl j ,i-. .1 	I' s-at-In ni-i nt-i 

	

ti., au_ti 'aaiii 	 I Ii,, iJII L11.. 	I I.4iI.I tJt I '.Lit4.tLiiJIj of 

sections from three to two in Classes I to V of the KV, CRPF. 

Amerigog in violation of fundamental rights of those students. 

Therefore.. I submit that the memorandum dated 12.07.99 issued by 
XT 	' 	-1 	 flL,-..-. T 	fll...-..-. U ipuiiuii i-O. , u11H Oii 	uuii iii 	I LU 	V is  

liable to be set aside and quashed on the ground of violating the 



S 

thndamental rights of the students belonging to athresaid Thur 
A. - 	L TZ7 	 - cawgois seeiuiig Luit1isstoii iliw uie is. v, t..isrr, ttuLtlIgog. 

mL 	.a.. 	 - 	1.. 	4 	- 	e 4.L  111 a.L iLIC tawfliwiits iii4U lii pa.tautpus t dilU .J 01 LIi 

Statement are categorically denied by me as they are absolutely 

irrievatit to issues, having no bearing in. this case. 

6. 	That I state that the discriminatory treatment has been meted out 

to the Applicant in violation of the Article 14 of the Constitution of 

India while issuing the transfer order to the Applicant on the ground of 

heino mrphis in the V\T rRPI' AnlerioAo The rercl wi11d qh njxr  r-- 

- 	II 	1 	I 	I 	 I 	 I 	 1 	1 	 I 	• 	 1 	yrty mat au me iauy teacners wno were renuerea surpius in otner. i. v 

Schools of Guwahati Station have been accommodated in the 

Guwahati station itself. This is borne out by the fact that one Smt. 

Usha Chhabhra was rendered surplus / excess in Ky, Borjhar had been 

transferred to KV, Maiigaon and similarly one Smti. Fuspa Lam Gupta 

who was rendered surplus / excess in KV, IOC, Guwahati had been 

accommodated in KY, Maiigaon as indicated by Memorandum No. 10-

2/2000-K\'S(GR),'S 188-221 dated Q.08.2000. On the date of passing 

the impugned order dated 04.10.2001 disposing of the representation 
,4nti,4 1Q1iY1 	rf' f1 	Ai1cvf +1, %4 I . 	 , 	 LJFL1 . (.4II L, 	11..re ware 	ff1, ,rii\ i 	 11 

.' 
LIIL 	 V 	4LI..'I% 

available in (iuwatiati Station, one each 	at KY, UKITh Amerigog, 
V'7 	T(V x.  ,. 	A 	VT i ' 	.iiiiiia.i 	afl 	I-. v, g+ iv.&aiiaifl 	t. 	'.i 14 vv cILIaLI. 	Lvii 	V 

(two) more vacancies had fallen vacant in between 13.08.2001 and 
flA 1( Infli .-.+ V'7 1.., 	V'7 	 P. 'J1. 	. JJ I CIt i's. V, LICLI a (11114 L'l. V, .J CIIL t)C(14 as LVII 0. £11 (ill L.FCIO 

resigned from service who posted at KY, Digaruagain Mrs. Rita Kalita 
Tin, C-. fl rn Cl fly rlr, 	.., V'N 7 T es- flfl Cl Is n,I +nlr ., in ln.,+nn, *n4-.rn,,, 	+ n , 1 v IIU vv a, v Ut iiifl n r. v, j airuau iiau t.azCij vOiuii tai y JL %.ui *.iiiCii L CLII3 

her resignation was accepted vide KVS/(GR)/i 6658 dated 05.10.2001. 
P.1'n... T 	-,..1Cl ii 	 .44Cl 	Cli I I IIUl, I ¼rkJUJU iiav VLMI ucai 	UIIIIIIOULLcu IA) LIII up ui 

vacancies, either at Digaru or at Jagiroad during the period between 
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13.08.2001 (date of my representation) to 04.10.2001 (impugned order 
.i 	 . 	 - 	 C' 4.1.... 	A 	 . 	 A...._..... 	. 

tJtL1H UI Lp1s11iauoIi Oi tiw i- ppI1tCL1tL 	t11iI1UI 	. I/) Liii 

thereafter also in conformity with the transfer guideline dated 23 07..96 
1A\ 

%t1iiit2.LLi - IV) 

A 	.1 	--- --- -- ---- - -------- - - 	,- ..... -• ---- ---- 

/t pnotoopy 01 .LI1 aioresLilu iviwnoranuum UULU 

08/9.082.000 is annexed herewith and marked as 
A T).T 	YTTT'IT' 	P1 A 
tUN IN t,A U icr, _if 

That I state that on perusal of the Memorandum No. P.2-1 1 - 

1/2000-KVS(E.IV) dated 26.09.2000 would clearly show that even 

transfer made on request by the incumbents at Guwahati have been 

accommodated at Guwahati itself. Smti. Tripti Borgohain was 

transferred from KV, IOC, Guwahati to KY, Khanapara, Guwahati, 

Smti. Jharna Choudhury was transferred from KV, Maiigaon to KY, 

JOC, Guwahati, Dalimi Das Seal was transfer from KV, JOC, 

Guwahati to KV, Maligaon, Guwahati. Similarly Neelima Baruah was 

transferred from KY, Borjhar to Ky, JOC, Guwáhati. 

A photocopy of the aforesaid memorandum dated 

	

0° 'ñAA 	n in-vnrl 	1nrntr+t 	.,tlA mat-ira,-1 	n SJ • .. 	 L 	1411AL 	14 	1LI lIt I 1.11 	4LL14 	111.41 J..%Il4 

ANNEXURE -25 

That the Respondents have created serious chaos and anomalies 
tIll. .1 a ft-nv, nfaee.,, , +1, a yin nit c. fan ,nl, a.'ci 	 1t in 1 nf Qfntrsn tin pine VVZ1I1S. Li Ujj3j%1 I iii 	Ljj'. V arJ.lJl4, Ll.Gl.%ii'I a ii 1)111 '.114 VVaiiaLi L7 LII..I1JJ.I I4ifl.4,i 

the transfer guidelines. It may be pointed out that 6 teachers namely 
+ D 	 cc.+ V 	 c 	-: 	 Q,~• 1

J. 

	

iaa 	vann, U1Ll. 

D. Roy, Smti. M. Das and Srnti. Nilirna Goswami were transfrred to 

	

c:..-.... 	-i... 	 ' i 	'cu 	,-....j, UUL1U 	JUWi1L1 L)LUU11 %1 	lJIUI ULU 1.0 	V1J1, U1UUI1 L11V 

were not senior teachers having longest stay in the Guwahati Station. 

it 
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According to the transfer guidelines the teachers having a longest stay 

and senior in the Station should be transferred first without disturbing 
the junior teachers in the Stations. On the date of transfer, namely, 

1A,rAci 	CL. £ 	JL.1_ I .UO 	I UI. U1 awi esa.iu U waHL S, there were rriany Lt1C1 S 

senior to them in Ky Schools of Guwahatj Station but those senior 

teachers were not transferred out of Guwahatj station in conformity 

with aforesaid transfer guidelines. However, when the aforesaid 6 

teachers pointed out the said favourtism, discriminatory treatment 

gwen to them and the arbitrary action of the Respondents they were 

again transferred back to the various Schools of Guwahati station at 

Guwahati by cancelling the aforesaid transfer order dated 21.06.2001 
1 	.1 	 Ii 	• 	 I 	I 	I 	I I 	nr,i 	1 	.1 inrougn me transrer cancellation oruer aateo zz. ii .zuui. I runner say 

in this respect that the forwarding list of employees who have served 

for 5 years or more at the present station (Guwahati) in the present 

	

nect (c on l (i ')flfll 
' in flip nrrn.rt, 	'tri, Qiiiiz-1 ni4r Mimn KTr a 	. 	£ / 	 ts.as.s J 	ass 	 fl*,&,s.sass £ t 

F.10-8/2001-KVs(GR)/18557 dated 19.11.2001, has a bearing in 

deciding the issues involved in this case. This list clearly shows that 

the Applicant cannot also be transferred out of Guwahati on the 

ground of longest stay in the Guwahati station as her position stands at 
• serial No. 18 in the said seniority list. It shows there are about 17 

nk,-,wi iir bi,n- le,,ict,ctf crf-nty 	fI, (i1Il7flh1nf c'fn+n,j C1LJ V 	LLt.L II(4V11L 	ItJjL%..t(. L(4J III LLI 'J 1.3 VV(.4111.11.L .)4LIJjL. 

Dl + ng-sn an r,.f +1,0 +rnn no,. nn nnnl 1 	nt-ri ar El afar1 j. 	 JI LIt%., LI aII3.L.j 	aLt%A...jjaLI1Jjz 	IJI %4I '4OLI4 

22.11.2001 and transter guidelines and the seniority list at 

(-iiinttn+. n+n+c,., rin+aEl 10 11 1(V'1 n J 1.4 vVaI,c4Lj 	LCtLjjj4 	4aI..,l4 J. _'. i J. 	 .1. CLI %. 	I.3IjI1.,I.4 II%I LIJ 

and marked as ANNEXURES 26. 27 and 28 respectively. 

9. 	That I state that even today there are quite a number of 
:j 

Vj1.,ic 	L 	1I1U1 ilL 
i 	+: 	 i 

'.JU 	tiLu 	ihlU/tJI 	111 
~1. 	-i 	: L11c 	'.JLlwiLllitu 	LilLFriJII. 

Moreover, there are thur vacancies available without posting anybody 

3 
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H. 

against those vacancies in KV, Digaru School under Digaru Station ;  

. 	ri 	-. l 	 -- W1lli.1 IS dUOUL J- ,J lulls. UWty 110111 'Juwauau. iiveit HOW LHl are  

two vacanejes available at KY. Jagiroa.d in Jagiroad Station, which is 
17 IL 	41 UUOUL JY lulls. 1,J! 11111S) iway 110111 'JuWanati. DOLl! U!V pis are  

well connected with Guwahati by Bus services going through National 
ml----- L'... 	T.L:f4j 	A.-- - ----- - ----------_c'----l4 ------- rilguway. I iieicioic, I SUOHI1L II U1C t-ippnuiiL is LILiHSIclieu LU OIIC 01 

the nbaces nipe1v fliini & Tiuirni-I iioint the v 	nies viiih1e - 	 --- ---- 

I 	I 	 I . 	• 	 . 	I 	• 	 I 	 I mere, sne nas no oojecuon to join t.nere in oruer to tie over ncr prescnL. 

difficulties as stated in her representation dated 13.08.2001 and the 

present Application. Therefore, the Hon'bie Tribunal may kindly direct 

the RP. ,znnndP.ntq tht if the Ann1ient innnnt he accommodated at 

Guwahati station then she may be accommodated either at KV; Digaru 

or at VV TairAa 	inQt the v'neie 	iailh1e there. ans dgte,-1 

above 

M10011 



T17T)T17FI( A mTaThl%J v riir i't-s. i iJi 

	

T ClL. r-t:L:c'l 	 r'ciL_m r' 	 _JL.i-A') 
1, OlilU. JJIptl )I11!1U, W1i 01. )1II! 1. LI. MiiIia UgU UL)OUL 'L) 

vesrs wnrkinp,  ss Prirnirv Tewher in Kent1rivs V-id-vqlqvq Grniin •,,, 	--r 

	

------ 	 701 f'' 	 . 	L' 	T7 --------- 

	

'.,exitie, ttinengog, uuwaiiiti - ioi 	in tile ulstrlcL 01 x.iiinrup, 

Assitri dn hereby snlemnlv n fflrp rind dedire tht the cttement 

	

/ --- -- 	 - - ----- -, ------ ----------- 

1 •. 	 • 	I 	• 	 I 	I 	 I 	I 	I 
maue in this rejoinuer in paragrapns I. to 9,  are true to my Knowleuge, 

belief rnd infnrmitinn qnd T hwe nnt siinnresced nv rniterid fts 
- --- 	-'rr---- 

An1 I cion this reminder n thic the 1R div of  Tniirv flfl 

at Guwahati. 

AtTLIUAIN I 
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Duo •t 0  the fixation of taff strength ih -- Kendriya VidyaIáy •forthe yar 20()O-200t the staff, lb excess of the sanctioned 
strength 'In cei'•I;t1n V1dyIayis Is requlred to be 'edep1oyd agelnst 
the oxsting'vcarlbjes in other KerdriyaV1dyIayas.Accord1ngjy the 

0 following teachers are r(?dEp1oyod in tho Kendx'iya Vldyaiayas showii 

	

. 	
9t?n3 rns in publ .ic intert with lnunedlate effoct. 	. 

SNo, Name f tjj'el DosigndtlonTzansferréd 	Transfred to 

01 Dr.RK.hert i 	PGTçHindi) 	No1 Jorhat 	E3RPL Bonaigaon O2h,P.N Singh 	TGT(Maths) 	BRPL,Bongalgaon 	No.1 TezpLr 	0 

\3,Smt,Putu1 Dey •, 	0 0 

	 Mallgaon • • 	CRPF Arnorigoçj 	0 QSmt0A.Bhgwtj 	0 0 	 Mal:Lgaon 	 Borjher • 05.Miss N.Goswary 	TGT(F3io) 0 	 MIigion 	 I<har1porB 	 0 

.Smt Ardhn Siriçjh TUT( Hindi) Miigon 
0 0 0 

Eorjhor.  07, Sh 4  P iC 	 a .Vishwakerm 	' 0 
	 Pa Ii,ç7h t 	 CRPF /\mérigoç 08,Sh,V 	3inçh 	 H 	No1. Tozpur 	0 	•Miastimjj 0 

00  

09 Srnt.S..K4Cho6dh&ry ,TGT(S.st) • Maiigon 	0 

0 	
No n I Jorbat 	0 

lOSmtJKyndjapi 	/ 0 	H.V. Shi1log 	Laitkorpook 11 .Smt./\nu D.t.. 	
,0• 	

Narangi 	0 	
M1sj Cantt -l 2 Smt.Ushipphabnr8, PRT 	Oorjher 	0 	

0 	 Maligøon 13 0Sh .K.K. .ciita 	I' 	 Borjhar 	 0  Tezpur No.2 • 114.Sh,SZamh? 	0 	 SRPL fJongaigan 	Lokre 
0 	

0 	•,, 

	

• 	Smt;A,Nf 	0 	 0 0 	 fl?L E3origalçjeon• •r<ok±ajHar 	0 

3mt.PuahLato Gupta 	 XOC Guwahoti 	Maligaon. 

Copy to 	 - 
60  

0 	
0 • 	 0 	 For,  Assistant CornrnjsslOrmr 	0; 

1Indjvliiu 	
e1f i concerned, with tho direction to gt hims/herse1f. 

	

0 0 	 relievo 	ithrnediatly, 	 0 	
• 	 0 • 

2.1110 Pi'incip81,IKV,where toachor is prsontly working, with the 
dirotion •to'rolievo the cocorncl i;oecher 1thmodiatoy undr' 
intijtio to this office. The 1ncurnbrit is oligiblo. to drew TA/DA as per KVS rules.Incase teachers on loave/absent he/she should b 

	

0 	r2.1evod in..eb ntiewiit tmmodito OffOCt e  On no account his/hir 0 
relievingho 	l ia i1d bedcyocjNo pay nd allowances should be drawn in 

• ;COpGiOt qth .tiod tonchor with offoct from the d.te he 13 Z<: d/d,pmod to havo boon rolicvod • 	0 	• 
3,Th P 	c,tplKV.whoro teacher has berm posted on transfer with the 

d1rctii:.t) intimoto th dto of joining in respect nf Iüthe t.eacher 
co.ncernd to the Undersinod imrnodite1y, 	0 	

•  
• 

	

	'4.D E.Prabhekr.Edn,Officer KVS(Hqxs) for.informatjrm w1r,  6 t, hi . s lott•cr No 1 _3 /2000._KVS(E,III),dated 4/8/00 and letter No18-20(Sur) 
2000/IKVS/E41v, dated 4/8/00 	 0 	 0' 

O 	• 	'. 	0 	 . 	
Frn /\35I.itont Ccmmissino 	0 

0• 	
• 	0 	

0 	
: 

0 	 •*1* 	 0 	 0 	0 	0 • 	 0 	• 	
ertiftèd to betrue Copy 	

0 

0 0 0 	 . 	0 	 0 



:1 	 H 
A YIDYAL?A SI.?GATR 

( 	$TT . I"i SECTION ) 

	

it3- Intitut.ioia1 	ea, 
i ord Jc,ii. 	S.riciii 	rç4, 

NL 	)I-!) 01<5 
'0 

AS 
	

tE 25' 

1. 
10 :1OF ,2-/200--kVS(..T.V) 	 DATYI): 269-2()O. 

Th tr 	Ce of Ui 0  fojio;:tnq Primjry Tcichr ar 
hc:ehy 	Iere..t on ruquest:- 

Si. D1a;1.ie of 1'RT 
	

1KV whér 	 MV whore 

I 	2 
	

3 	 4 

Mr,/Mr/Ms 
01, 	Lak3hrnj Naidu 	}3heeniutii. PLnam 	N. 2 Port Eilair  

L: Sanria1 Indir' 	No.3 Cochin 	Bheen'.mi 	tnam 

L 	 No; 4 Cochir1 	N'.3 Coahin 

SIP. 	Lfl 	 Khapraii 	 iO. 4 COChLfl 

Shajiendra Kumar 	UrnrotCantt. 	- 	pu 
Paul di.. 	 0ttpa1cm 	 No.. 1 Port  

3 I • LFFttra .Uevi. R Yth:cror M.mnmad 

UZ AgF.4dxand Maninad 

Ojhar APS Cfh.igraknd SECL 
O. So\rw 	anesh LH 1s€unarj Ojhar APS 

11 John 	TC Lokra Mrnr 
U2 Dpa DoJ3arman .Chibua A1?S Lokr.a 
13. SOph. 	Najr Aravankadu No.1 Port .91ir 
14, K; Madhu Mandbvj. INS 'Arv&idu 
15. Huma Kousar, No.1 Itarsj Ziridvi 	:s 
16,. Shohhari 	Mjshra No.2 	Itrsj, No, 1 	It:ri 

 Priyadar 	jn 	1Juey No,1.Itaij NO.2 Itsi 
 , 	rpt&i Jajsiai No,2 Itrj. No. J. 	Itr1rj 

19. SK Sharma 	1 No.2 
0. (rj.shLi Npa Nigor Hoshn:ihc1 

21. A Sw3thy R1ppon Ar-;)c 1  N0a2 	Port L1J.3L1 
22 Sarah 5he1 	Anthony Suiur Aravnktdti 

? 3 TKDak&iayan i Coirtibatoro Süiur 

Certified to be true Copy 

Advocate 

/ 



	

- 	 - 

	

-: 	

- 

1 	 2. 	
3 / 	 0 

K Pern 	
A\Qdl 	

COU')LUrI flC Uh1 	
.--  

CLRI 	.i1flJ P T 	1 	
£ 	 NC, 1 1')1 fl 27 	V1iapom 	

- 	AJ?S 
.2 29, 	 lr.pur 	. 

	

. . 	

rbü11' . 
	 aFS St 	

L1garh Jatt 	NAD 1. Kn 	G 	
140.2 POfldlcherry AF 32 \'JJay L 	 S vjxmj Hebbjj  

33 Ho 	
I1 	

No 2 Pfld'L 

	

K 	
Cp 	

uSc Luc Pw! 	
rnaku1ani 	 C1' 3, e1th1dSflth 	

No,4 COC1jJ - 
	EQku1am 26, Va1HlI '°3eph 	 Jg Road 	

NO.4 Cochj 7. 	
Pflbar1 	

- 	Jdgl 4od

Chakra\rarty
33 SR 	lajry 	

Uro 
G 	 P.rj 

	

39. eetarji 1 	 onb 

Borji long - 

	

-. 	
CLRJ Ch 9flr 

0 	 . 

Kurn 	SUha 	No.2 Pw-t 1jr CRPr 42, Vaz  
PolltlCIUDC 	SrnJrD AFb . 	S 	

- 

	

44.. K. VQ1J( 	 :' No 	1aba 	
. Keltron NQgr 

1J'.2) Xrs, Gouj Sixgh 
41b, Shu 	Gupthcj  
47 .  'UpIZI 	(hip'th1. 
4E, IQV Jtnm1a 
49-  r, r 	' '.- 

So. Cujai iSUbhh 

Paru 	Dr 

t;L 	i:3 o  
I.... 

iOidJ y  

li:3cE I 

.J..UUJa i'1U). 

No•3 OjOlaba  

Kaz'anJ a '441D 

ZhiYsorc 

I3ell3ry 

No3 ikor 

No 	3ikji:1- 

NO 1 1U( 00 	
. 	,. 	......... 

100 

0 

F u to be true Copy 

Advocate 

.No.3. C°J.aba 

No.3 Ci(.i 

Gfldl1iam Rly, 
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/ 
MONO 

4  
.. 

4 ip 	na 13orJ4r I 

:. No I Flubij No.2 
. Bhrj Krishna Kamblo Sholapur ,  N01 Hub.1. _5  91 	Sabina 'Saveed S Flak lin NJil) Karanj &)OJp 

60 	cmj11 	fllQttry L\T Girjnr NAD 	x'nj 
61 	Nv Jyti 	 . EIjzsar Cantt,  Li 
0 	. 	.shnu 	Upcit.hy0 Pissghat 1Lsar 	LL1i 
63. 	Rtn i J9 T 2ain):x Lu-n Crnp Pdyanu: 
-) 	 . 	afltosh J(ufllar Yadav 

EQnd 
65. •IrnrQt Dhjrti No.3 Itrsj 

ml,•. 5G. 	Tripti i31ajj O.p Bhandara lo,3 	It.ar.j 
67 	urkhp P, 	Jog 	. No.2 AFS Devij15. 01h, 	13hanr;t 
Gs. 	Champ.D, 	3hatj 	. AFSO1r No.2 	iF 	flovJ.L11;i 
69, 	N1 inzL 	u1nuJy . Rripu.i 	. Oj1iir 	i-; 
1? U 	SatgLu -Aa Ny 

Ripur 
71, 	Aflja 	SrivF-r, ITI Ri i3areilly. ]3acheii 
72. i:or 	Pipo This . 1imbo].in Canip 
1.3 	 :Zrisn ri 	Jiangjr. N • I Kargod 741 

5 2thrne.dnagr No I 
Sh iflon_g  

75IKIm1a Devj 	. 	. 
Ljtkor Pe&(, Happr V11cy, 

11 : . 	ShillCflg 
Susha Shana. 

o.iAFS Jodhpr Laitkor pGrt 

 _.-.-------_iiioncj. 
Sn Sarol Dahia. 

70., Djnesh Ck 	n,  d ra. Tiwari Zakhin 
AFS 1110 1 Jodhpur 

79 	
Prven Kaur Dhjjlon Nj. 	CoJ.b 

3flcitok 

Vyas 
, Jutogh 

0 1
Raj Kizhorj 

No;2 Co1ab No.1 C013b3 . 
.. 	ingh Nc.3 	Co1ba .N o 	COIabc o24:p 	ii:Jjya 	. 	. 	

. . Co1ab 83, 	K'.xsum Xdav•. 
A.1J.qrh 	. . 

Yh Paj. G.rj 
ipurtha11 	Cn 

DhraArjr' A1igu:h E . 	NQre,3h Kwnar 1(aia 	. Bnswc 	.. 15, 	E1izabctji 	FIaWaj-d 
37, 	Ne1jr  ShL11cnçj JNU - 	- 	

- Now 	flel hi 
i1wna LI Vr Now Th ri 2a,n BaFlIn 39 	So.mi Gup 	 . FJpr.ti N' 	 j 

d to be true Copy 

—Vbcatc 
/ 



Vi. 4 - 

Bagdoyra 

4 

Khprji Qj Riu Gbcsh \ 	 1CoJrjh 	 qUogr 
flu Ma1fv) 	

KOkrjh4jr 

	

r]1 j, 1CU1IaL Tr 	Jrialaw Fjr 	Leh 
;ej 	ersh 	Kuj 

. 	 Tjbrj Cahtt 	11s1j 
Guaspur 	

. . L&dnptxr. 95 P,rav, 	KutnQr 	
.. 	 Srinagar Nu, 1 .

. flQkloh 
96. Depk flhgj 	No.2 3rinaor. S  Shikapur 

	

• .7. Kiran Shshj aui 	
• • .D$F Dhol cher~j 	ONàC Dh1hi '2. Iinj DcpQ Dass 	

,chorp3flclO.rm flSF Dhcicher 
Kwf 

9. Jya Dev 	• 	

. 	

. •. Kchr, Pnchgrrn '. 1AFs. .Dhojh0 
100. 	 ci's Kumr Kairi 	Oi Agàrt 	KWibhjgr, 

-- - -- - - - - --- -- ------- --------- ------ - -
bhoIcIiar;  U):L. SUdip. Rpy 	. 	

... 	 Pani sagar 	Agar 	N. 1 

	

Rri bargo1a 	lrlj1Nr.1 	Duniduini 
. sp,

tQDe shtnuldlya,Cachcher. 	 umbii ') ufl 

KLunbh) 
grEirn i1'3 

i3, Ui 	Lania 	
Dokjun cc 	Dimpur cRpr 

Jos 

	

 r 	 fl1Cf)Q Cafl tL V  
O7 	flvatj SiX Wa 	

ONGC Daroda 
Jayntj ParQswr 	

ONGC 13iroda 
PUrohit Hns Megan Lcl Dharan gdhar , Rajkot 110, AjjtKurnar 	

1 • 	 •S1Ojhar 	.Dhr1gc1hi* 
............................................... 

111. P.adh Krjshn3 	
Gfldhjngr 	

• Na1iy /F3 CPJ?F 	 S  £1 	
Shivangj.jj Dhek a r

. Ch ,3ndMeda
• Gafldhiqr 

CREIF • 	 . 	 . 	 S. 

  

• 	 S 	 Certified to be true CdpY 

• Ad ocate 

/ 
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7 4. 
Lu1 Y!flf'3 John 	

ONG Cn(h,i1 Lakwa 

// 
• 9 4 Arun. 

4 	
Gogj 	

binjN 
011 C., 'tudrQd f i ftn 	

Cnly) 

i)L 

Copy tO: 

A. / - -1 
(p . 1 •  

PEPUTY 

for COMIXSS!ONER 

£he IrIQIV1dUQI conce  2 	The Princip 	
f V whe 	t 	tec1)er 

Uflro(1L)T.. (if 

trnsr is 
cU011 

Post 	
Th0 empjoyeos coric(rn(.t1 

be 	

the \'idYaJy3 
imodi.tey bu 

e. 

th any 	
not ltcr th 	IS dy5 o 

iss 	th C 

: 	
he/she is not reijVCd by tJj0 

he/5h0 stj b deem 
	

tO'.hve been te1j 	
of hj 

	

her 
dtj With °fect from th 	bo d 	n 1 th 

pr3()I]Q1 rusp0i1 

	

bl!ity of0 
ri1) 	

to izif 	th 	ngth 	
lrnmedite 

	

th 	 i 

	

cfl(jjd t 	Any lüps/
part of 	Pr1n 	in 	rogQ 	'ouj 

be vIewd erio 5 1 	• 	. 
Th 	 th 

1(v Where the 
teher Is gojg t 

JOi 

trnsfur for S1fl11r actj(ifl 	
Ho is requ31 to 

th 	

oj joj Of th trQhsfcrrd 
0mp10700 in tho 

Vj013 	
to this offj 	• 	 -. 

Th At COmJnISSI 	
All Rogjcn1 Qfic KVS.

- 	Tti0 
Genex.al Socretj 	

of rec o isu servic  a 	
D (L1.) 

• 

•A1:L Dy4 	

t. CCITUTi 	

Sr; 2dm /'\Udjt/ 
A. 	

Of 
to th CO1ruis. 	

. Gij 	j j 	
±.i/ NuLL0 0F3 vs 	

• 

EDUCITf ON OFICF 

.1 - 



. 	 '. 	, 	. 	. 	. 	 ' 	

1. 	 • 	
•..•••.i•'.. 

• 

- 
' 

KENDRIYA VIDYALAYA SGT}PN 
18, INSTITTJTIONL -tRE\ 
311A1I1) jir r SINC11 .1 MAIM 

NEW DELHI-1116 

	

c. r 	.:':i 	ç.• 
L F. 2 -4(D)20, 01-M'S(E4V) 	 Dated  

I1SFER CANCELLATiON ORDER 

The i.epresentatjorts of the fol1o'ing PLinlar\ teachc 	ho Iae 
çr trnsfejred vide this office order dated 216 21 	for 
reiIacion of his/hei transfer have been considered cieful1v o, 

the 	'npetent authority in accordance with the instructic'u/dcisioit_ 
i hi' the committee constituted for effecting traw_;f ers und 1 

i(i) arid 10(iii) of transfer guidelines 

\ccoId1ngl )  the transfer oider of foilo%ing t'ahers are 
hereby ,  cancelled ( Their station seniority will be count...J 	ithout 
-any break, 	Hence this will in no way exempt them from displacement. -, 

I
n  

Si 	Name of teacher 	 Transferred 	 Grou"d 
Nc.. 	- 	 .: From MV 	To MV 	 -• . 	 .'..• .. . 

I.- ,- 

1 Smt r..shrma 	 Missamari 	Sr.1 1 i, 

/ 	 diptrit 
Snt K. Gst arni 	 KhCr1,parL 	t1ic.ru 	d - 

	

fJ 3 mt 'iita Goaini 	Naan j. 	Digaru 	do- 
04.Sqit JU Ro' 	 I' 1 artap.ra 	Digaru 	-do- 
5.Smt,M.D,az 	 Khanapar 	Digiru 	-do- .- 	-. -. --- 

06 Smt,Nijj.jpa GosaTiu 	iarPg] 	Jagtroad 	-do- 

(Si:..cae on1) - 	 .- 	 ... 

• Thiissus with the-approval of t:.e Competent Authority. 

(3. C. JIN 
D.C-ornmissioner(Acad) 

Piributlon to: 	 . 	 . 
1- 	The employee concerned.  

The Principal, MV, concerned. 	 - 
The Asstt, commissioner, KVs, RO, cc-ncerned, The station 
Jenioritymay hecounted w.e1f their original date tf 
joining.in.Guwahati station previouslsr, 

/ 

Ccrtifed to be true Copy 

vcatC 



-. 	. 	

NOW 
 

d 	
i 

Ic I 	
\ 

CL) ) 	 2..? 
. 	• 	 . 	 . 	 .. 	. 

	

H 	 • 

	

. 	TMN5f1R c.UJuEL1N&s 	. 	:' 	• 

In Supersc3lIott of cxlstlng guldelincs/ordcti on iho tubject, It hu been UecIdd 
that tran.1cra In the Kcndr1ya-VJdyaIys Sin}athan will hettaner be made is far a' 
titaclicaijic in accodancc with the guidclines injicited bdow ' 

2 	In these gutdclinci uriles.s the conIe*t o4l,etw,',e tvuuci 	7 

"CoiiiiiitssIier"meatis Coniinisionec. Kendi ys Vidyahys SanaihanInchtdiig 
any orncer tlicret,f wht, has bten authuikeci or delr-gs.t-d to txercie all or any of 
the powers and runctiuns uf the Coiiimtssonci 

rr( 

' Pcrluhnancc means' 	
4 

• a) Where the Annual ConIid:ntial Report(s) l,Jat e ay,Isble In theoncernci ' 
• 	Regional omce, th 	eu 

	

ee a 	meut of teacher ii 	flec teted In hh 	Annual 
Con(idential Report for the la3tlhree ye.aii pieceding the year In which 
Ira islers are taken vp;.  

I 	•t 	 4 

b) Where the Annuni Cotilidcntia! Rep.wt(s) mt last thtee years or any i1t1ic laM.  
three years k/are not availnblc in the cJ1eerret) Rei nalOfflc.e for whaiever 4  

reo.on, the nsessrnent by the Asktant cornrnicmer of 	Region fluin 

where transfer is being sQughi no thi wok and conduct or th u  wAcher fth the 

• 	 yeir(s) in respect of which the ACI&(s) iisre not avai!abl. 	. 
- 	• 	• 	'- 	.•t 	r" 	i 

• . 	 S 	 '• 	 . 	 I' 	 ,tl. 	4 	 ' 	.I 	'i 	. 	. 	. 	:.'it 	,. 	
\.'. 	

II 	)I 

I , . 'Sangathnn'means the Kentlriya.VidyalayaSangaihan. 	• 	 t '  i' .; 

lv) 	"Servke" means the period-during which z pfSon has been holding chai geof the.:., 
pest luthie Snnathanun 4 acgutny thlss .... 	'. 	. 4 

) 	 means any pla or a group olptacee lthtn an uiban elorneretion 

• . . 	 vi) 	'4 Stay' mean5 scrvice at .astation ectuiJing the perinii or peik'ds or vonti'nwus 
absence Irurti duties ecevdiiig 30 days W days in ease of N.U. RegUrI Sikkint 
and A&N Islands) ata5uetclI othei Utan on lining or vacation. '- 

s'ii) 	"Teacher" :nitans all catcgorks or lcachecs'in the en1ploymcnto1Sanathanaud Y 

• includes Vice-Principals and llriKip&ls but doei not include Eduea 4tiou 
-
Officers 	•' 

.h h', 	 \\ 
and above 	

, 

•.+'  
viii) 	"Tenure" niehns a contnuo'JS stay of three years in North Esiern Region, 

• Sikkim, A&ft Islands and listed hard- sttions (Note: While c.aIcuIitin8 the 
aroresald:5tay of three years the pctied,opeiods of continuous ibseitca Rpm 
duties exceeding thirty da)s (45 days.inc.&se of F'1.i Region Sikkim and A&N , 

• 	. 	 Islands) at a stretch othcrthiri onnhateinty leavc tuning orvacation ,hallbe 

e'ccluded , 	
. 	 P 

4 	 II4 	j) 
I 	 p 

• 	• 
I 	

tI ,_Ip 
4 	 14 	. 	- 	 f 	r.,t,•, 

- 	_. 	
jI 	,(P 	. 	• 	• 	. 	. . • 	- 	 • 	t 

- 	
4 

Certired to be true.çOPY 
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ix) 

 Ap 

"Y car' InCflI 	
period of 12 ntmll' cII 	ncin on I st 	t it 

UnlcSS the cotitcxt dt 	
tse itidicates 	0 

words imporling the sngu1aT number hl1 include plot 
bi nutnbCt nd 

vicC-vCtSa 	 . 

wut d s itnpo1iifl the ninscUl 
	cndt hal1 	

clud the fe' gcnd 

3. 	111. 

ithitis of hcir all I tidi it an 5fer hi ability, tl the co 
p1O\'CS of the 	ate liable 

to be transferred at any time depcfldi 	
upon the ndtni 	ative 

OtR%StIfh 	
roI!S r on rcquCSi. as 	

ovid 	in thcc udchi1S 	
1 he domiflt 

cUl1SdCt atioti in CIICCIInB trS 
	 t 	

adc1ttI,C CXICflC' OUnd' 	
nd 

orgntiiSat10n 	
teaSolts includn the ccd to rna%ntam cont1flUY. uflfltetPt 

	nCRdCnuC 

SChCdUlC and qti al it y of tcaclti 	
a rid to that e t nt the nt1i vdu al inlet 

cstlr cquct hll be 

SUC1C 	
'I hese ate mcrc gtiid cliriec to fac ihil ate the 

I çMiiflhiOfl of O11jVCtiV 	a 	peit 

out earlier, TranSferS cannot be 
c laimed as f ,hit hr  thoSe 	ceqUCi5 not do these 

gUidCII%1CS Intend to co'nfcr 	
suh tihl 

4. 	The n1a 	icunt 	
rod of service at a ation hatl 	

ncr ally not 	
ccd thtec eS 

o the 	
se of Assistant çonmiSSi0'5 and It"e \'cnt s in case of Pci ipa1 

	1CntOn 

• UrnCCIS 

They are, however, liable o be transfett e even before 
completion of the 

a foresaid ctod. dp e fldng Upon or gal sat0t 	
lotcIeSt or diiStT" cx 

	nCiVS. vie 

p r i n cipals with 	jst a nding record 	
rnis of their pet for manec as i c1lted in ACI&5 and 

CUSE results m;y be retained in 
a Kendriya \'idyalaY 	\'Cfl 

aflCt CO%t1PCt1 	of live 

years as a1ocesid to promote 
c xcchlCnCC 

in the \ldyalaYB 

• 	,\prt from othcr, the lccIlti\\il1t 	
0jld be adli Ill5ltfl'' 	....... 

(i) 	A teacher k liable In be 1ian1ctcd oil the 
1niti tcttd ton of the Prindp 	

and 

11cc (lcniflt1fl 	of the V id nlaya htan 	
cncctt (' o iflniltce 	

f the Kcttdt iya 

Vidynla)'n. 	
0 

'transfer of 51i005e of 	prirrcir.i to a 	emdtiYa 	iay at 1i 	tatiOii whet C the 

l'rincipat is wo
rking or neachy. hut n1 the \'idyalYa where he s 

6. 	
As far as 0sihte. the annual trancfCt may 

	
c iicad dUli1.htt ilCt ',calion 

I lowevcr no trausl s, cxccpt. those on the llIo" ing cotctids shall bC made acr 31 

August 	 . 	

S 

i. 	
c)cariiSa10d1 	

rca.cO'15. dricilii5l1' c 	ottnd amid 	
COV CICd by para . 

TranSICr on 
account of çatli of spouC O 	

illncss when it 
is not 

• 	p r acticab1C to defer the an1Cr tW ncxl car 
	

usiflg set ious damrgcr to the 

life of 1h teacher, hiiIlCt svou 	
and son'daut. 	

0 

be true Copy 	 S 

"Im,oCa 

S 	
/ 

5 --  - 	 - 	 - 	 - 	 - 
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3erOc 

Nitittial liis n provided in in 12 

• 	
0 	

7 	Pr hu il y fur (I ntilcr titi rcqucSi %1mll RiIluitv I lie JcceruJhig order 'of cotuibnctl 
clinc 	lu he calcuhiicd 	in 	icriiic or ctiilctticnI 	poittk 	for 	orRrt'iuIial 

• 

	

	ICOilrtiltIcfc( n-nI,io (lie itiiJividual rtccd AIRJ tcs( of the ft:Acllels seckingti.rutiFet 
iii accortkurce with pain 8 below. 

Provided 1hit transfers outhiI on nccn'rinl of death or spouse within m period of 
• 

	

	two ycnr.i of death ,917d .ritcdical grc'ttndc as rr pr it V will he placed en bloc higher than 
others hi3tcd iii linra 8 of these (ukleliiies 

8 (i) 	( )ttntulsnth.itrnl ic 	tut%/iuI'tt''t 	ltaIl lit' 	IAdIt'd nitul nitid eliltleiiitnl pt'iutt 	- 
nit uttlulel ' 

• 	(a) 	ii nii.sler flutit lIlflC 	here tettutic 	 •2t) 
Is iiivulvcd (5cc jiar a 2(viui) of tltcc 
(;uidcliuics) 

. 	(ti) 	Pet lot Iirntiuc: ' 	. 

RA'FIN(;-0F I'ERFORM1\NCC 	 ENI :I1LENI ENI' iUINlS 

	

Ufflsuuidiuig 	. 	 - 10 for erich year 
Very Good 	 . C, flre.ach year 
Clood 	t, 	 4 For cnch ycnr 
Avctne 	 U lu ccli year 

• 	 LJiisaiklncwry . 	 (.) 10 for, 	chi )car 

(it) 	Need 	ilettttticl by the I'lilltisving reaiii 	thall h 	ittltiicd eittitlintitt whils its 
dvcti fl/,flhl3t vnthi. 

It 

S No, 	IWASONS1CJROUNI) 	 JN1 II h.I;M1N1 

PUINIS 

A.' . tiliiid and orthtoiacdicallv 	0 	 15 

11atidicap1icd persons. 1lr standards 

Olihiyical handicap will 'be the sirnc 

as prescribed by the Govt of India 
Cor sarictiuui of Conveyance allowance. 

POtJSEcALs 

(I) 	\Vhicrc 5PL1SC  is a 
	

2(1 

Sairgalhinti ciii plOyce 



'I c 

(ii) 	\Ylteic c1'ntlsc i a ('ciflial 

t in 	i iiiucid 	IilnY 	 S  

• W.htit' 	 i •i,i''i' 

F 111 1 11 11 1 14i'ttv ti' I'I' 

itiniet ('cliii al (Ovct ,,11n111 

WIicic 1ntc k "All cu1'JIlC 	
12 

uf Stni 	thivcr;ilI.iCllt iii itc 

nt,IiIi)u%fl1t1c tuntir tit I't 
I 	 - 

1ht'i ciulcc çcc 	
11) 

utc flu 'Spinucc ('isc" : 

. 	 - 

T 	iq h ,thnec ul pnuiitc will he a iiticd 	hci c tl'l 	her cctkc U ,ncict Iii a ntun 

(u) ut het ilmu' hit otuc wild c h/siic i. 	
tu' u cnhlv pncic%l nuid th) whicu C 11C 	Ptt 

1nLcted or ucau liv 	Ilils coittlition. i e (b) will. 1n" c ci. ni% 
pplV in 	iC cflC wliel c 

the cpousc uf the i ecliet uc ptict ed to 	
non f in ii 	ci t ion pu o udcd the ii niicfct ic 

sthut to a plact' neat cci to the statiui 	
bet e h,k!ticr spntISC is potcd 

nina' ii cd'di vn 	dljttdi i ah lv 	
• 	12 

sepal atcc1Iwhlo' cd ladies 

1) 	, (;c,idtailc.iscs %%hukii auc not 	
• 	 it) 

CUVCI cdliv A(' a1ic 

Stay at te 	atitiiiIutn1i 	
1 for ccl1 year , f 

h  

S 	 whet c tile lraulcfd' k Liciuuu 	
Sl\ CCCd" 	ihtu cc 

iitugIit. 	

cat c qthjc.ci in n 

vi niiIUi CII 20 PittS 

'icnchci svlIt1 have 	
• 	211 

S 	 • 	

• 	 less than 2 yeats tQ ICIiCC 

9 	
hir thic put pice of calctulati000f niittemnt point in i epcct of medical 

WOUndS 

n 	iiicfltiUulCd iii ilic ProviSO W 	
of %hic%c 	; 1 iTh. such ihlui 	of 

lii nilf/IiCt self ur lii hucr spouse and dcpciideflt 
50u  lntigi.td1 loiic s niy be p(VSC( bl 

• 	
by the ('oiuitiiiSSh iier will be cusidetCd as medical u ound it it auisei. 

Note 	 kvill lie dccuiicd to he dcpcndcflt till he UAIIS Wing or (taiu1S the ac of 

2c 	aic. 	hiichiCvt is CaIiiC( of si(Tci fuiuiipeu nuni% dialiility it, nnY Old 

(1luviCnl 

 h deemed 

	

or uuictital) IIIC 'cii e 	f ace limit 	A i laiightc( vIl 	e 	:o he 

	

dehieuithelit tilt thC static cauuiIu' 	'l cCt 	ti1' ii uiiccpetti'C ot :ie lit iii 



4 

	

lO( I) Where transfer is sought by, a teiclicr under pnra B ui the guidchine3 nhtr 	' 

	

f continuous stay of) years in NE 	iiMd stations and 5 years tlsewhcie al places 
which wcte nut 011115 choice or tiy leachers falling under the l'roviso to pi'ra 7 of 
thcw GuidcIwe or very hird cases Inotvir1 human cOJnpaaioii, the vnCaiicmc 
shall tic c:enictj to ccuItmITIt)4lnt e hilni by tinn (cit hig ICAC"hos \vithl ht)Iltl puliod 
ols(ny at tlut station provided thme' iave served for not 1es5 iii ftv.eyrar at that 
stitiii 11 rovimjd t atP*.miicipaI, w ho have been retained under pain 4 to promote 
ecc4lcnulqLisplaCed undcr ihik tInuc. 

(2) 	'WhIle transferring out such lcnchr3, crlorts wl be made to actomincdntc lady 
tc.aclicr.s at nearby placcs I stations, to tIme ciciit possible and adininistraik'cly 
desirable. 

I 	 I 	 L 	 .4 	 •.. 	
• 	

•.ti.t.. 	 .1 
• 	 .•• 	 . 	 , 	 . 	.•. 	••, 

ci) 	hri'cnaeswhiercn 'vacancy cannot bc c.reate'd a a tatiun of clioc 	f 	teacher 
• 	under tlis clause because no teacher at thmot s1ahin has the required içngth of stay, 

the exercise will be repeated for the stat ion which is tie iixt choice clthe teacher 
seking transfer. 

Note: the transfers propoi under this nile shall be place4 before a Committee 
consisting of' AddhQnnt Sereiary (E..ducMion) •Chairnian. Cornrissloiier, 
Member and Joint Cowmiioner (Adrnl)) KVS Mtbe Nie-rnbcr Seertaj-y 

II. 	. In order to effect transfers iii termni of pat a. 8 and to or these Cuidchincs, two 
priority lists ,  shall be prepared and op'rated as undcc: 

ça) 	Pirt priority list shalt hit all thy n'pii.iions me'ceivcd For transfer iii temmns of 
hams 7 iuid8 shiowimig the ellihkInclit 10111 ngaiiI each aphihi.ntit.  Ihis priority 
list shall he opvtatd against the vacancij available during normal course tr 
being Iilledlip. . . 

(b) 	Second priority list with be maintained in tc.cpecl oi.cases of transfer In ICons of 
pam 10 of time guidelines hising 411 the 8pp1icaiion as Also the cflhiikmi%cnl pimmts 

of cacti appicant in terms of tlrioiilics ivcn in para 8 or the guidcliies. The 
applicants included in this priority list alone will be acconmnmodnied by 

transferring teachers with the longest period of slay at that stahon provided they 

have served for not lcss than ycar from the date of joining at that station. Put 

this pur,posc a list of persons who have scrvcd for Syeaij or more at the stations 

shall he prepared by time Assist amit . Ctmt.iiinisiunc s oft he respective rcginiis amid 
displayed,  

12. 	Mutual trans icr mimay ,lmc per nut ted on s iiinct ion of the Cumimnui ssioncr but. such 
cases will be takcmi up on completion oNrmnua,l tra;Jsrcrs as per clau.c 8 and completed by 
30111 September. 	 . 	. 	. 	. 	 . . 

I 3. 	hUm 	amid 	immtr-rcgiunal 	tramks1m s 	nuiav 	as 	far 	as .piaciicat'lc., h 	made 
si:iiu ltaimcou sly. 

Certifed to betrue, Cpy 

OP 
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14. 	
UpuI prollMlilln ur dc cct rcUt'" s 

	
tt1uC it" 	

;int 

S. 	UIIICCf ShtI CCCS'1Y be 1it 	
a 	c' ent StntC 	

thni% the 

UIC whCI C he i 	05tcd or doIliClCd, 	
itc 	n' 	bc. 	ljcct tO 

v  Ia htv 

vflh1eiC 	SjhjCCt 1(1 
av lat)flttY uf vaCflfl 	

nthc. ndi1fltI atVC 
I 	0li 

WhO fli C dUO tO I v1I a %v1 	rii c yCflI s nifl nut t'c 	
o1 thCh IIOIOC state if 

	

thC1 C% 
viCe nt the SaC .tnUO1i prUt to 

	
duv not 	

thi cc cn . 

A I CflC 	OIl Pt 0j1i0tffl shall 
IICCCSSt ii y her post 	

ut 0f the Ri' vhCt c he 
I S 

ciiICI'Y 
poStCd 	I l L lwCvcr, n Indy 

tcflCh 	
in' oi r1.ti 	tiOIt he 	

WIIkI 
11W auic 

but a dish ict or 	
away f1QIfl the 	

rlacc 	f 

• 	avaihat)1tY of vaC"Y 

h(i 	
'FrnnSICf iA Will be 	UlfliCd a 	dc' s of the 	

of II 	Ofl the 

5UC 	 . 

17. 	ASSI5tt (otfl11 
SiOflC w111 hC C.OTflp 	

o chafl 	the hicad(1 	of  

teacher on adinhliistr uve 
grounds to ny 

phCC 	
thfl the rCti0fl flS deemed ft nd third 

hint to disctia1C his duties thcr 
	1 he ASt' 	

5hi ic1th fo%thWitlt hc 

cac with IoU fCt to 
the Comifli .tonct 	

I. cu'"° 	
di CCh0' 

Wt 	Ut 	ythi1 
Nut 	

cot 	
i thc go 

	

k li;dth' 	tic 1111 	ti 	IiV  

tilce uI tht 	nIIgIu 	;uI% ni nflY iiiuie 	to" I 	'ti c 	ll }I 
IIU(I 	,I%t.iliIII%%ttl 

ifi 

Clause S and 0 i) of these guldcilies  

the Con 	
55QIiC 

	

b d1pl' 	
na 	5ucl'P° 	

hum the gdcttiC5 

a,c may oidct itccCS'Y with the ru nt a 
h 	

P t'°' 	
0f the 

c) l th rcquc of tcnchcr may he 0td 
	

lou hi anser to a 	
IVMWd f 

whikhl no other per oii hin uitade a ctai in o tt'iC t evtt if 5uh teneh' 

	not 

1111ttcd the a 	
liCatiun 	

the 1t c sd lieu1 	
nfl" m at ttuc time 0 	

t i nUSICI 

or wthIl the time hituit prc 	
fuittC 	tjMC. 

td) 	
0 U uwng CSC5 WII 1101 tic C1S' 	

cd fnt t 

.. . .............. 

	

caseS of IduCaU0it OI11CCI ASStl ( 
	51 	( 	ti flhtS 

	

thu CC yea' s sI y at thuc 
	hac c 	

huic h thicy vCl c pusted u" 

1(ffl IOu oii. 

ii) 	Cases 	
htcI e U ttCh1t, tthtICM't" 

	OfliC u • 

 WflS 
ot AsSkt1t cO%111 SSIt'It  

	

ti aflSFC ted OI gi und tneflt utued 
	

1aS W. 6 nd oh ttse uuidct'" 
	11 

he coiuSdetC 	ortra0St 	
ithOuh 	

caI s' sta, at the cI 
	Otl it 

they were so 

!1 

ed0 
tac,  true CoPs 

dvocate 
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(Ill) 	l'IiilC:tl. 	ltlticlIIitl 	C)lllvrt.i 	nitl 	ttl'tñiit 	(()liii)lttlIiliIt 	tIII 

tiniifiiicil lint'k to (l' i.imr Allitili'll titoti 	lic 	tIiv %Nrli, titiftitrtI tnilitI oil 

ciw1iltlitiii 	 m i iji t-ciiictl in 'nm 	'1 nkmir mmimIr 	n pcfloil iii iImmt'tt'ni' 

4 	 I1M CInp.CII 	 . 	 . 

(lv) 	Vn'c 	cml 	c'It postitigi N"11011cr omi mlii Cd 	I t'çiiiltiilt'Iit 01 I')) pli)I%it)th)tl llldrAi ilit'. 

C(liIllilc'IC Ilimee yents ni 	iv At the 111MCC 0011C11 1'.0ilhig e'tcept tlirtt, hi çfl't'il 

WOIIIVI% tenchers, the milicst for jKlitlilig to a plmic e or tictmit' 	cnn he cuiitlei t'tl 

aflcr any of one 'yenr 1 h 	will not, however, b.c a plknlil iii cc cuveicti by 

purus 5, , *.nd (l) or theac (Thldahlnes 
t?p iil I i 	i  

These CudoIincs hiahl niutalis niutaniiis applyio non.tcncting ittaff  to  ilia extent 

ppplicable. 	. 	. 

tInny dirncuhty arises in giving cfTccl to thicc 	mdchitic, the (omnlianer may 

pass such tirdcrs as appears to him to he n cesty or c"pcdknt for the purpose of 

removing such dilliculty. 	 . 

II any que;tion nriscs as to the inlcirfc4ation of thiee 	uitlehine, it shitil bc 

decided by (lic Cuiiirni,sioricr. 	 . 

1 he nttemllitnl or nil time cnhIlO)cC i priviled to Ri,l 5(27) or . 1he Iducnticin (title 

and rule 21) of the CCS(Cunduct) Rules %%li .ich pcvide itS under ,  

(I) 	As per Ruk! S( Il) of tducntinii ('tide 

No tericlier shall rerir esent hi * pilcssnci,, I I a nv, 	c epi thrc'iuh pi oper v,hanneh, 

nor will he convas any non.ofl'clI or iiiiti Infloence or suppcnl in tcievt f 

	

any ntnttcr licriminitig In his set i cc in 1 lie \'id) l a Va '• 	 . . 

• 	. 	(ii) 	As pc'r Rule 20 of(:CS(Conduct) Rules. 	. 

No (lc,vt. 	rrvnnt *lmnl I hr hiR or all enipt to lit 1n9 any political or uiihmv'r otit 'itbe 

hmiltuence to bear ulx1n anyitulitricir nuthochy to •luithier his hiirea% In teapcvt or 

matters pettaining to his service under KYS. 	 . 

If lIce above proviSions Al rncntirid at (i) and (ii) above ale ctlntI aveimed, the 

lullowing azliulli 311311 follow: 	 . 	. 	 . 

1hii the name of the applicant will be ienrnvcd from the priority list and 

hcRIre will he dchrrcd for thcce enrs frotit being considclod for ttammfei' 

without any lurthier reference to the teacher 

1 but the teacher Will be opeti to dicipIinary rmcrrdl'195 as per riilc. 

f.ed to be true CopY 

p votatC 

I - 



P-M '11-mal ag 
No.. F.1 08 12001 -KVS(GR) 18557 	 Date: 1 9i 1 2001 

Q,. 1-. . l.nrc, - - rr1 v. iv n4 i cvf-  nf nt ni nt mac-I 	ci, , inn. ma eta.', marl -4' .. 	, ran L)L4L/ I J1 V '&4Ili ''1 LI.L JI LLLp1Jy 	 VViIt.J IIav'. .'iI i'.4 IOI .1 ya1 	t iwi 

at the present station in the present post (as on 31.03.2001) 

SL.No. NAME DATE OF JOINING 
1 TKQc-1, 

ivi. jaiz,ja ') ~Z (\I 	7A 
/ t 

2. M.Devi 
. 	 11.08.78 

) T1.-S 	T\..J 
L,ild. 	iJ11Ld, (\n lfl 

4. Lily Das 13.08.79 
C T 

r . .u.i uii 	
. 

A0AOO( 
'Jo.uo.ov 

6. TSen .10.08.81 

17 
I. 

!ff:1.. 	fl...I. 
IV1IIU. DUI UU.H I .0 I .03 

S IJsha Chahhra 2307,83 
A T7 	7ff 	. 	1 

r%. M .  Dflulal.i . 	 AAf\A0- 
V.03 

10. S. Talukdar 
. 	 26.07.84 

1 1 
II. çI-N - 	 - 

'JlJuoey ") A A"7 0 A 
. 

1. Mit Sen 030884 
I ' if 	r', 	I M. 	anman A 4 A A A 4 v*.uo,o+ 

14 A 	Ti1it 080884 
I 	 1 

1. 
Cl 	l'% I 	• 	I 

. tinattacnarjee A it A A Cl 4 uo.uo. 64 

P .  flAcwm 	. 

17. 

 . 	 704 

M. Baruah 
. 	 05.09.84 

19,  fl 	nh 24-09.84 

19. lvi. Borthakur 15.0185 

• 	P C .  Mahanta ) ,11)7 2S 

21. iripti tiorgonarn  08.08.85 

V AAh- IA 

23. 	' T. K. Begum . 	 26.08.85 

IA 	- C 	T-T a 7 ,2 r; Ir,3  £St4d.at-t*jfl 8 c~ c 
,.J S .%.J 	.LI.. 

Certified to be true Copy 

dvocite 
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I 

25. A. Croswamj 01-09.96 

U. 
17 T 	CL  V. L,. i)L1tU!Hi Jl.VY.Otj 

27, I. Dowa.ra.h 01.0986 
LO. 

1I 	PK 	T... 
lvi. lvi. 	Ji IV)AeQt 

U3.UY.Otj 

29 Swartina Dev fl 	09 	6 
A 	.,I_.,_ 	imi, 
i-irciiaria .DIIUyUH 1 1 

11 .v.00 

31. BithiSen 07.10.86 

.z. • 	i-' 	• 	1 	'r 
iviiss lilpall va.s i.i i.00 

33. Smti. A. Sharma 18.12.86 
4 ' 	Z 	1' 	T" 

 Mrs. D. ueica 	. UO.uj.o, 

C TI T(r "71087 

36. Tapashi Neogi 11.11.87 

P.  1 Q 11 9.7 

 Mrs.G.Roy 15.11.89 

 Mrs. A. Choudhury 01.01,90 
 Mrs. I Choudhury 17.01,90 

.41 
S . M 	P Pcrniijt-j S £fl.fl. 	 S'.,. 	 A 	 %,'S 	 ,LS S 10 Q 	Ofl S -. 	'a S# 

 Miss D. Jiaruan 19.03.90 

 Sinti. R. L. Deuri 19.03.90 

 Mrs. D. D. iIiarma 1.02.91 

LYJ,lS. 	. 

46. K. Jiorgohain 04.01.92 

47 t 	1) i). 1 • %ali..J t4!Ull3j y ( 	CV) CV) 

4. Mrs. M. K. Muiz 	5 04.02.92 

..r 	• AC)  V .  lvi! .. i's.. 	I 	l,It4l!Il C)4 ()) ()) JT .'./ 	. 

50. Mrs. RinaDas 22.10.92 

.ii. Tff.. 	(' ivitS. 'a. 'allaI\JavcuLy ") 	iC) CV) 

52. Mrs. S. Chakravarty 28.10.92 

JJ. hIL 	A iViL. L. t1J1111U (' V 	11 CV) V•i 

54. Subodh Das 13.07.93 

er(:f rd to ta troeCOPY 

vocte 
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dam 

55: 

56. 

57 

Jo. 

63.  

SQ 

0. 

61 

p 
OZ. 

P .1 

+ 0. 

65 

P P 

00. 

67 

me 

Mrs. M. Sultana 
?ti. TY ivus. r%. joswuifli 

D. Pathak 
1tK. 

t
-A.. 	f ogo - ivus.. nju rz 

Mrs. S. R. Chakravorty 
A r' 	-. 

ivirs. M. Jogoi 

Mrs. I. Bordoloi 
f 	C111 	TS T' ivirs. ina v. aruan 

Mrs N. Biri151h 

,. 
n
K 	('1 9 I 	Tt 

u iv ss unca evi 

Mrs A fs 

'T" TI% 	 P1I 	 II 

1. KOy nouanury 

Ti.i1i: flcv 

Dipika Dcvi 

06.08.93 

1A (\() CV) iUJO.'3 

1ftO93 

1 A (\() CV) I tJ.UO.73 

1flO 91 

1 A AO 

1I)flRQ 

I 

• 19.flScfl 

I m ci'i Iz.v/j 

1 flS Q 

1 11 AR cy 

értf.ed to be true Cofly 

dvocate 


